
(b) the price variations prevailing 
in two adjetaing States web as (a) 
Gujarat and Maharashtra, (b) Gujarat 
and Rajasthan, (c) Punjab and Delhi,
(d) Rajasthan and Uttar Pradesh?

The Minister M State in the Min
istry of Flood Agriculture, Community 
Pevwlnp— nt a ^  Cooperation (Shri 
Annasahib SUsde): (a) A statement 
showing the market prices of impor
tant food£r<iins Li different States 
during the year 1806 is given in 
(Annexure I) placed on the Table of 
the House. [Placed in Library. See 
No. LT-64I/67].

Another statement showing the 
market prices of these fOodgrains 
during January to April, 1M7 is given 
In (Annexure II) placed on the Tabic 
of the House. [Placed in Library. 
See No. LT-M1/87].

(b) The price variations of impor
tant (oodgrains in different States in- 

those o f m a t of the adjoining 
S M ta  during the year 1966 and be
ginning of 1067 have been shown *n 
the statements at Annexures I and IT 
placed on the Tsble of the House. 
(Placed in library. See No. LT-541/ 

«7].
A  statement giving a comparison in 

prices o f important food (trains in the 
adjoining group of States during the 
month o f May, 1067 is given in 
Annexure in  placed on the. Table of 
the House. [Placed in Library. See 
No. L.T-M1/67],

Drought conditions in Ortasa

MM. Shri A. Dips: Will the Min- 
later o f Food and Agriculture be 
p'eased to state:

(a ) whether it is a fact that un
precedented drought conditions pre
vail in certain districts of Orissa, par
ticularly In Boudh and Phulbani sub
division o f Phulbani District; and

(b ) U so, the steps taken by the
Gpxtre and State Government o f 
Oklsaa to iH n iik  the o f
t t »  In  Smm n w w
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The Minister oi state to the M k b- 
try o f Food, Agriculture, Comma aKy 
Peviilapsnsni aad cooyattiha ( i M  
Annasafcib ShUide): (a) As stated
in reply to Unjtarred Question 
No. 820 in the Sabha on 30th May, 
1967, the total production of food- 
grains in 1966-67 in Orissa has been 
14'1% below the production in the 
‘peak’ year 1964-69. The yield in 
respect of medium and late varieties 
of paddy crops in 1966-67 registered a 
fall of 36% in Boudh and 20% In 
Phulbani Sub-Divisions.

(b) The fol'owing steps have been 
taken by the Government of Orissa to 
alleviate the sufferings of the people 
in the affected areas:—

(t) Land revenue has bees re
mitted in the areas where the 
loss is more than 78% and 
collection of land revenue has 
been suspended in areas 
where loss is more than 00% 
and less than 75%.

(2) Test relief works have been 
taken up in the affected areas. 
All Incomplete works taken 
up during 1966-67 a n  also 
being continued.

(3) Programmes of gratuitous re
lief have been started in the 
severely affected areas. Tac- 
cavi loans are also being ad
vanced to needy cultivator*.

(4) Drinking water projects like 
construction of shallow ponds 
and surface wells, etc. have 
also been taken up in the 
affected areas.
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12.13 bn .

RE: MOTION OF PRIVILEGE
AGAINST A MEMBER OF HAJ VA 
SABHA

Mr. Speaker; I have got two privi
lege motions here. Naturally 1 have 
not allowed them, but I would like lo 
mention them. Shrl Sant Bine Singh 
has given one and the other hus been 
given by Dr. Lohla and Mr. Rabi Ray. 
They are about some remarks made 
by an hon. Member of Rajya Sabha in 
the Rajra Sabha against an lion. Merr- 
ber of this House, Dr. Lohia- It is 
unfortunate that such remarks aie 
btlni made without any proof of sub
stantiation and all that. The uaJw- 
tunate remark* have been made thete 
against an hon. Member of this House. 
Dr. Lohit, by an Member of the 
Rajya Sabha. I wonder whether that 
can be taken up In this House be
cause that House... (Interruptions)

Aa baa. MC—iter: What were the 
remarks?

V r . flpMker; They are in record. 
It ia public property. The Rajya

Sabha proceedings are not secret; they 
are public property. Shri Sant Bux 
Singh gave me notice yesterday; we 
did discuss about it. 1 discussed i* 
with Mr. Joshi and Mr. Rabi Ray also 
today. Looking to the rules and pro
cedures not only in this Parliament 
but in other Parliaments also, I feel 
that the other House being equally 
sovereign, it is not proper for us o 
refer the matter to a Privileges Com* 
mitlee here. I would only say that it 
is unfortunate that members make al
legations against the members of '.he 
other House—Rajya Sabha members 
saying against Lok Sabha member: 
and Lok Sabha members saying 
against Rajya Sabha members—or 
members make unsubstantiated alle
gations against each other in this 
House.

Therefore, 1 am not allowing the 
privilege motions to be referred to 
the Committee of Privileges.

An hon. Member: What is the
remedy for us?

Mr. Speaker: Members have got pri
vilege here, and they can speak any
thing and go scot-free. So, self- 
control is the only remedy so that 
hon. Members will noi make allega
tions against each other which are not 
substantiated.

Shri Shri Chand Goel (Chandigarhl: 
The feelings of this House that thosi’ 
remarks are not desirable may bo 
<‘otnniunica:ed to the Chairman of ii:e 
other House

(*pfT) : >t*t 
w.«tt n r 7 iV-n i  i
Mr. Speaker: That cannot come up 

today. Yesterday itself. I had admit
ted both, but the hon. Member had 
not moved it.

wn fw r t : n  i t
fa n  tt i
Mr. Spaaker: We shall take it up 

tomorrow. I thought that both had 
been dealt with jrecterday.




